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Railway line from Kumarghat to 
Oharamnagar and Agartala 

1428. SHRI BASUDEB ACHARIA: 
SHRI BAJU BANRIYAN: 
SHRI AJOY BISWAS: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the survey for Dharmn-
r,agar-Kumarghat railway line project has 
b~en completed: 

(b) whether th~ project is likely to be 
completed and commissioned by the end of 
1989; 

(c) whethE:r the su rvey of Kumarghat-
Agartala railwny line project has been com-
pleted; and 

(d) the allocation of funds made for tt1is 
project during 1989-90? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MA-

I HABIR PRASAD): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. Fin :)1 Location Survey is in 
progress. 

(d) Rs. 3.5 crores (for Dharamnagar-
Ku marghat) 

Incorporation of Separate Chapter in 
Negotiable Instruments Act 

1429. SHRI V.S. KRISHNA IYER: Will 
the Minister of FINANCE be pleased to state : 

(a) whether there is a proposal to inC0r-
porale a separate chapter XVII containing 
sections 138 to 142 in the Negotinble Instru-
!1;c ;1ts Act: 

(b) if so, the main considerations for 
incorporation of this new chapter; and 

(c) whether there will be any provisions 
for the erring banks if they willfully or by 
oversight return the cheque being unpaid? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIAO): (a) A new Chapter 
XVII has already been incorporated in the 
Negotiable Instruments Act, 1881 by virtue 
of Section 4 of the Banking, Public Financial 
Institution s and Neaotiable Instruments 
Laws (Amendment ) Act, 1988 (66 of 1988). 

(b) The main cons iderations, inter alia 
include to enhance the acceptabil ity of 
cheques in settlement of liabilities by making 
the drawer liable for penalties in case bounc-
ing of ch eque is due to insufficiency of funds 
in the account or for the reason that it ex -
ceeds the arrangements made by the 
drawer. However, there are adequate safe-
guards to prevent harassment of honest 
drawers . 

(c) Section 31 of the Negotiable Instru-
ments Act, 1881 already provides that the 
drawer of a cheque having sufficient funds of 
the drawer in his hands prcperly applicable 
to the payment of such cheque must p.:ty the 
cheque when duly required so to do, and. in 
default of such payment, must compensate 
the drawer ior any loss or damage caused by 
such de1ault. 

Production and Productivity of Carda-
mom 

1430. r-ROF. P.J. KURIEN: Will the 
t,1inister of COM~~ERCE be pleased to 
state : 

(a) the 10tal productIon of cardamom in 
the country at present : 




